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contempt as the order imposing the !

Prima facie there is no j

.' penalty of compulsory retirement was‘
stayed till the revisional authorit%)
pass’es the fingal orders, and there ‘
was no direction¢/to_€3instate the ! \
applicant in
order,.

Heard shri G.K, Masand,Counsel
for the applicant and shri g.s,

Karkera, Counsel for the Respondents
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We see that there is no wilful

disobedience in the bresent case,

We only direct that the r¥vision

application of the applicant shall
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be decidedlfrom today. T
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